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. THE RUBBER     (AMENDMENT) 
BHX, 1982—ttantd. 

SHRI ARABINDA GHOSH (West 
Bengal): Mr. Vice-Chairman, Sir, in the 
Statement of Objects and Reasons I find 
that the hon. Minister has tried to focus 
the development of rubber for which this 
amendment is necessary. I find that only a 
wholetime Chairman is there but now 
they want to have an Executive Director 
on a wholetime basis for discharging 
administrative, executive and other 
functions which are presently being 

performed by the Chairman. This is the 
only amendment as we find from the 
Objects and Reasons of this Amendment 
Bill. 

As other speakers before me have said in 
the House, if you just make the Executive 
Director as the permanent office bearer, 
that is not going to be the final solution for 
the development of the  rubber industry in 
our country.    Specially,    the plantation 
workers in    Kerala—the    State which is 
producing    the    maximum amount of 
rubber in our country—are suffering like 
anything.    The manufacturers    and   
monopolists   in   the rubber     industry    
are    reaping    the fruits of profit out of 
the toil and labour of lakhs of plantation 
workers in Kerala and Tamil Nadu.   If we 
do not change their plight and improve 
their service    conditions,    we cannot 
imagine how we can export rubber to the 
maximum    extent instead of importing  it.    
At  present    we    are importing  80,000    
tonnes  of    rubber from abroad at a cost    
of, perhaps, Rs. 30 crores,    wasting our    
foreign exchange like  anything.    So,  if 
we have to  augment  the production of 
rubber, then immediately this industry 
should be made export-oriented and the 
sufferings of the plantation workers   
should   be   removed.   The plantation 
workers should be brought under the 
Minimum Wages Act and their    service    
conditions    must    b« improved because 
they are the worst sufferers in the industry.   
If we cannot change them, then the 
production cannot be augmented and the 
industry cannot be made export-oriented in 
the interests of the country.    Therefore, I 
want to emphasise that only by  changing  
the  whole-time  Chairman and having a 
full-time Executive Director is not   the 
solution   at all. Here I sense some sort of a 
political motive. 

However, it is not mentioned in the Bill 
as to what are the proposals for 
augmenting the export of rubber. So, it is 
my humble opinion that we should 
increase our production til order 1o have 
better exports and BO that import can be 
stopped gradually 
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[Shri Arvind Ghosh! 
Another thing is, monopoly in the 

rubber industry should be stopped. The 
manufacturers try to evade professional 
taxes, income tax. Every year they are 
evading all sorts of taxes but the 
Government has no mind to stop their 
evasion of taxes so that we can produce 
more and save our earnings in the greater 
interest of the growers and export 
reorientation of the industry. 

Thereforej Sir, I submit that the 
Government must devise scrag ways and 
means for augmentation of production 
and export orientation of this industry. 
Only a change jn the bureaucratic set-up 
cannot solve the problems of the Rubber 
Board. This had co"i s up before the 
Consultative Committee many times but 
no mention was there of change from 
Chairman to Executive Director which, in 
anv cac" ;<5 not going to help. So, a new 
thinking should made about the rubber 
industry of our country which is suffering 
like anything where the monopolists are 
reaping the fruits of labour of the 
workers. Such an outlook should be there 
in the Bill but I fail to understand why 
there is no mention about the increase of 
production or export orientation of the 
industry. 

With these few words, Sir, I conclude 
my submissions. 
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Da MALCOLM S. ADISESHIAH 

(Nominated): Mr. Vice-Chairman, I rise 
to support the Rubber (Amendment) Bill, 
1982. 

In the Statement   of Objects   and 
Reasons of the Rill, there is a reference to 
rubber plantation and     the problems 
relating to the development of rubber in 
the country.    In     this context, I wish to 
refer briefly to four sets of problems: One, 
the demand and supp'y situation; two, the 
question of imports and the   role of the S. 
T. C; three, the    question of prices;     
and four, the question of replantation. 

In the area of the estimates of demand 
and supply, Mr. Vice-Chairman, I must 
call the attention of the Government. No 
doubt, the Minister is aware that it is in a. 
state of complete chaos. I have before me 
for this year, 1982-88, four different 
estimates 
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of supply and demand: The Rubber 
Growers Association estimates that the 
demand will be 1.8 lakh tonnes, that the 
production will be 1.76 lakh tonnes, and 
that therefore there will be no deficit in 
this year. The Rubber Industry 
Association computes that the demand 
will be 2.2 lakh tonnes and that the 
production will be 1.15 lakh tonnes and 
the production will be 65,000 tonnes. The 
Rubber Board estimates that the demand 
will be 1.97 lakh tonnes, the production 
will be 1.62 lakh tonnes and deficit will 
be 35,000 tonnes. Finally, the Director-
General of Technical Development 
estimates that the demand will be 2 lakh 
tonnes and the production will be 1.55 
lakh tonnes, so that there will be a deficit 
of 45,000 tonnes. Now, I would like the 
Government and the Rubber Board to 
have a single estimate because this kind 
of four different estimates, including an 
official estimate of the Government—I 
regard the DGTD estimate as a 
Government estimate—is bad lor the 
rubber producers that we have been 
talking about, whether cultivators or 
labourers, is bad for the rubber-using in-
dustry and is bad in relation to any 
attempt to establish a reasonable level of 
prices. This is simPly Producing 
speculation to have four different 
etimates, as we have tor this year, that is, 
1982-83. That is number one. 

Point number two is that I regret that 
the Government has officially accepted 
imports of natural rubber as part of the 
economy of the country. Even our Sixth 
Plan sets a production of 2 lakh tonnes, 
whereas the Rubber Board estimates that 
the demand will be 2.37 lakh tonnes; and, 
therefore, our Plan document says that we 
will import 40,000 tonnes every year. Mr. 
Vice-Chairman, I regard this as a 
different position. We must not take the 
position that we will be eternally in the 
position of having to import rubber in the 
country. In this connection, I want     to 

join with some of the Members who have 
spoken about the role of the State Trading 
Corporation which is not very 
satisfactory. I think the Minister knows, 
as was mentioned by Dr. Bhai Mahavir, 
that the supply of rubber from the State 
Trading Corporation in terms of quality is 
very inferior, that it is spoiled rubber 
which is being made available, that the 
imported rubber is not being made 
available to industry in time and that the 
price is much higher than the price of the 
internally produced rubber. Therefore, 
there is a demand that the rubber-users 
should import rubber and not go through 
the STC because they know where to go, 
the right place, the right time and the 
right prices and they will import it in 
time. I call the attention of the 
Government to this demand. Thirdly, on 
the question of prices, I do not wish to 
say very much. I think the price situation 
is worrisome. If you compare the prices 
in Malaysia or Ceylon and our prices, 
there is a very great difference and this 
needs to be looked into. I hope the 
Rubber Board, about which we are now 
passing this Bill, will really do something 
to help in establishing a price where our 
rubber will be internationally compe-
titive, which it is not today. 

Finally, Mr. Vice-Chairman, may B say 
rubber production should be expanded in 
the country. Seventy-one per cent of the 
area under rubber in Kerala and Tamil 
Nadu is with small producers and they 
produce 65 per cent of the total rubber 
production. Therefore, rubber production 
is not under these huge estates as in the 
case of some other plantation crops and it 
is very necessary that the programme of 
30,000 hectares a year of re-plantation 
and 30,000 hectares a year of new 
plantation should be further taken 
forward so that we can in time replace the 
imports. Let us not take imports as 
absolutely necessary. Here I must say to 
my friend, Mr. Sukul—he is not here 
now—that rubber cannot be grown in the 
areas that the mentioned, Garhwal and so 
on. 

...............................  
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In cold climate you cannot grow 5 P. M. 
rubber. But there are areas where rubber 
is not being grown—monsoonic areas, 
tropical areas, tropical areas, like 
Maharash-Kishan, Singh 894 RS 23-1-83 
A's tra, like Tnpura, like Goa like Anda-
man Islands. These areaa are areas where 
we can expand rubber production and 
become self-sufficient. 

With regard to the Bill, I said    I 
support the Bill. But I want to ask the 
Minister only two questions.   The first 
question is: Do you think there will be a 
time when you will have   a full-time 
chairman plus an executive director plus  
a  rubber     production commissioner 
plus a secretary? Would that time ever 
come? Then you will really solve the 
problem of unemployment of these very 
high level people. The second thing ig 1 
notice that you described the     executive     
director's functions as being delegated by     
the chairman but not reporting to     the 
chairman.   Why is it? He seems to be 
under the    Board,  not under     the 
chairman.    If the chairman  is  dele-
gating the powers to him, why is the 
chairman not    supervising the functions 
of the executive director, why is the 
executive director not reporting to the 
chairman,    whether    he is part-time Or 
full-time? 
That is all.   I support the Bill. 
SHRI GHULAM RASOOL MATTO 

(Jammu and Kashmir): Mr. Vice-Chairman, 
having a little experience as chairman and 
managing director and director, I confine 
myself and my observations to the technical 
aspects of the Bill. What is sought to be 
done is that a part-time chairman or a 
chairman and an executive director and a 
rubber production commissioner and a 
secretary are to be there in the hierarchy in 
the Rubber Board. I am afraid this will 
create a 1°* °f difficulties for the 
administration, - more particularly when it is 
given in this amendment that the chairman 
will delegate powers to the officials. I would, 
therefore, make certain observations which 
the Minister may kindly note. The first is 
that only when a full time chairman is-    not 

available when he is not    available, should 
the  Government   resort   to  a part-time 
chairman. This is a very important thing 
because there being   a full-time chairman 
who     knows the job, is very essential rather 
than having a part-time chairman. The 
second that I would like to make i3 that in the 
Statement of objects and Reasons   as given 
by the Minister it has been stated, "It is 
considered that in the private as well as in the 
public sector there are a number of persons 
who have not only distinguished themsevles 
in the rubber plantation field but are fully 
conversant with the problems relating to the 
development of rubber. It   is felt that in view 
of their vast experience in the field of rubber 
plantations they can make   substantial 
contribution to the rubber plantation industry 
and thus guide the affairs of the Board to its 
advantage." This is a very healthy statement 
and perhaps this     also meets the point of 
Dr. Bhai Mahavir who said that politicians 
should not be   planted     as  chairman     of 
these boards.  If the  Minister strictly  ad-
heres to the Statement of Objects and 
Reasons as given by him, there will be no 
contingency, no possibility,   of politicians 
being    inducted as chairman of this Board.   
Thirdly,   in   the amendment:—Clause    
5(a), sub-clause (i)—it is said, "The Central 
Government ntay appoint an executive direc-
tor to exercise such powers and perform such 
duties under the direction of the Board as 
may be prescribed." j    It is all right but there 
also it is writ-|    ten, ''...or as may be 
delegated to him by the chairman." I  am 
afraid this is not a correct precedent.   This 
will create a lot of    problems.    The 
chairman and the Board will be     at 
loggerheads.   He   must be under the Board, 
and the words "...or as may be delegated to 
him by the chairman" may be deleted.   The 
next point that I would like to make is in this 
amend, ment as well as in the substantive Act 
the secretary    seems   to have   under wider 
powers than are given to   the secretaries in 
the ordinary course   of  business. I would 
request the hon. Minister that the job of the 
Secretary should be confined to the Job of    
the 
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[Shri Ghulam Rasool Matto] 
Secretary as defined in the Indian Companies 
Act and no other job, except those mentioned 
in the Indian Companies Act, should be 
entrusted to him either by the Chairman or by 
the Board. 

Lastly, 1 think it should be prestigious and 
better if the name 0* 'Executive Director* is 
changed into "Mana. ging Director', rf you 
really want to give him responsibility, it is 
better that he is designated as Managing 
Director 

TheSe are of highly technical nature. Other 
observations regarding the industry have been 
made by very eminent speakers. I have confined 
myself only to technical aspects any I hope the 
hon. Minister wil1 consider them and, if 
necessary, he wil1 bring forward the necessary 
amendments. 
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SHRI P. A. SANGMA: Mr. Vice Chairman, 

Sir, I am thankful to the hon. Members for 
having supported this Bill and also for having 
shown great interest in the rubber plantation 
industry as well as rubber based industry in 
this country. I am also thankful to the hon. 
Members for having given valuable 
suggestions regarding the growth of plantation 
industry in our country. The hon. Members 
have rightly stressed the importance of rubber 
in our country. Rubber is a basic and 
important raw material required for the 
manufacture of a variety of products which 
find use in agriculture, transport and 
household sector. All the hon. Members who 
have participated. in the debate have stressed 
and rightly    so, the impor- 

tance and the need of increasing production of 
rubber in our country. The rubber plantation 
and industry have    recorded a commendable    
progress during the    last three decades in our 
country, that is, since 1947 or since the Act 
came into being. The area under rubber     
plantation was 63,000 hectares in 1947. It has 
increased to 2,77,000 hectares in 1981-82. The 
production of natural rubber has also increased 
from 15000 tonnes in 1947 to 1,52,000 tonnes 
in 1981-82. If we look at the productivity side, 
the production per hectare has also gone up 
from 320 kilograms to 800 kilograms due to 
our successful research work. In spite of that, I 
do agree with the hon. Members that we have 
not been able to produce enough    rubber in 
our country. Hon. Members, and in particular 
Dr. Bhai Mahavir, have mentioned about 
demand and supply. He also mentioned about 
the state of complete chaos in giving figures. 
We are    aware of all these aspects that we 
have not been able to produce enough rubber 
in our country. The Government has been    
taking many steps to see that rubber production 
goes up in our country. For    increasing    the 
production of raw rubber in our country, the 
Rubber Board has implemented various   
developmental     schemes.  The  most 
important developmental schemed    operated 
by the Rubber Board is the Rubber Plantation      
Development   Scheme     for implementation   
during   the   Sixth   Plan period. Although it is 
for the Sixth Plan, it will operate up to     1993-
94 and  the financial outlay until then is Rs. 
49.7 cro-res. For 1982-83, the scheme has an 
outlay of about Rs. 4 crores. To be precise, it is 
Rs.  3.85 crores. The estimated area that  will  
be  benefited  from  the scheme, as Dr. Bhai 
Mahavir has already pointed out, is about 
30,000 hectares each under new plantation  and     
replantation by the year  1984-85. I won't be 
dealing with all the developmental schemes 
that the Rubber  Board  is  taking up  at the  
moment because of the paucity of time. But 
apart from this particular thing, there are 
various other schemes that have     already    
been taken up by the    Rubber    Board. I will 
briefly   mention  that   under  the  Rubber 
Development Scheme, we give a lot of 
assistance to the growers, such as cash 
subsidy which is Rs. 5000/- per   hectare 
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[Shri P. A. Sangma] to the small grower 
and Rs.  3000/- per hectare to large    growers.    
There is additional assistance to the weaker 
sections and small growers identified as   
those owning not more than six hectares of 
rubber plantations. This    comprises    
reimbursing of cost of plantation, material 
used, half cost of fertilisers applied during the 
maturity period  and a subsidy of or up to Rs. 
150/- per hectare for the soil conservation   
work lundertaken.   Then,     under this 
scheme long-term bank credit up to a 
maximum extent of Rs.    15,000 per hectare    
including the    subsidy    component, under 
the  ARDC for implementing cash assistance    
from the    Rubber Board    is given. The 
interest on the loan which is normally up to 12 
per cent per annum is subsidised by the Board 
to the extent of 3 per cent per annum. Then, 
under the same scheme, the    Rubber     Board 
also gives free advisory and expansion support 
to the growers. Then, the   Rubber Board also 
maintains nurseries; the planting material 
required by the growers is    made available 
partially    from the Board's nurseries and 
partially from private nurseries. The Board 
has so far established ten nurseries with an 
annual production capacity of 1.2 million 
rubber plants per year. Then, we also have a 
scheme for improving the processing of small 
holders' rubber. Then we have a scheme for 
marketing the small holders' rubber. Then, the 
most important thing, which many hon. 
Members have stressed is the extension of the 
rubber cultivation in non-traditional areas. 

As Dr. Adiseshiah has rightly pointed out 
rubber cannot be grown anywhere and 
everywhere. It needs a particular climate and 
the Rubber Board had undertaken surveys and 
a study as to which areas could be covered 
under rubber plantation in our country, and 
though till now the runbbcr plantation had 
been confined to certain States of Kerala, 
Karnataka and Tamil Nadu, the Rubber Board 
is now giving importance to extending this 
rubber plantation to non traditional areas, and 
the Rubber Board has found that in areas such 
as Assam, Tripura, Meghalaya, Arunachal 
Pradesh, Mizoram, Manipur, Maharashtra, 
Goa, etc. commercial planting of rubber can 
be successfully carried 

out in some of these areas in these States on an 
extensive scale and we are doing our best to 
help the State Government's which are also 
giving importance to thfs rubber plantation, 
particularly in the North-Eastem region 
because the State in the North-Eastern region 
had realised that an alternative to the juming 
cultivation can be the plantation industry, and 
that is why they are adopting the rubber 
cultivation in a big way in those areas. With 
this idea in view three regional offices of the 
Board have been established and they are now 
functioning at Agartala which is in Tripura, 
Gauhati in Assam and Konda in Goa. 

Then, Sir, during the Sixth Five Yew Plan an 
outlay of Rs. 36 crores has been allocated by    
the Planning    Commission for the development 
of rubber plantation industry.  Now, out of    this 
provision a sum of Rs. 8 crores is    expected to 
be spent during the     current year  1982-83. The 
actual expenditure on plan    scheme during 
1980-81 and 1981-82 was Rs. 3.37 crores  and   
Rs.  4.81   crores,  respectively. As,  again, an 
hon. Member has pointed out, the production 
target for the Sixth    Five Year Plan is two lakh 
tonnes. We hope to achieve this target within the 
Sixth Plan peroid.     To be very brief, I would 
refer to the point raised    by some other hon. 
Members. They referred to the cost of pro-
duction and they    mentioned that something  
should  be  done  about the  welfare of the 
workers and labourers. We do admit that cost of 
production in our country is high. The reasons 
are that cost of inputs is very high; and when I 
say of inputs, it also includes fertilizers.     Then 
wages of the workers have to be revised under 
labour laws from time to time and because of 
these reasons, the cost of production is high in 
the case of rubber production. If we want    both,    
that welfare    of the workers should be seen and 
they should be  given more and     more facilities 
and higher wages and at the same time we de-
mand that cost of production should come down, 
I am afraid, these two things cannot be achieved. 
We have to strike a balance and we are trying 
our best to see that a balance is struck. 

About the figures, there are various figures 
given by     different    people. The 
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[Shri P. A. Sangma] 
country and also to protect the interests  ot the 
rubber-based industries. 

 

then, this directly goes for voting. But if you 
are asking him to speak in the Third Reading, 
I think, it will be improper because his 
amendment would have been rejected by that 
time and there will bo nothing for him to 
speak in the Third Reading. 

THE VICE-CHAIRMAN (SHRI LADLI 
MOHAN NIGAM): I will now put Mr. Shiva 
Chandra Jha's amendment to vote. 

The question is: 

"That the Bill further to amend the 
Rubber Act, 1947, be referred to a Select 
Committee of the Rajya Sabha consisting 
of the following Members namely:— 

1. Shri R. R. Morarka 

2. Shri Shridhar Wasudeo Dhabe 

3. Shri Rameshwar Singh 

4. Shri Hukumdeo Narayan Yadav 

5. Shrimati   Mohinder   Kaur 

6. Shri  Kalraj   Mishra 

7. Shri Hari Shankar Bhabhra 
 

8. Shri Suraj  Prasad 

9. Shri  Biswa   Goswami 
 

10. Shri Harkrushna Malliek. 
11. Shri  Shiva Chandra  Jha 

with instructions to report by the first week 
of next Session." 

The moti'on was adopted. 

 

SHRI SHRIDHAR WASUDEO DHABE 
(Maharashtra): Sir, this is an important point. 
You may consider this, whatever may be the 
convention. He wants to speak on his 
amendment for referring this Bill to a Select 
Committee. He should be allowed to speak. 
But if he is not allowed to speak now and his 
amendment is voted and defeated, then, what 
remains for him to speak in the Third 
Reading? If at all he should be allowed, he 
should be allowed to speak now. If he is not 
allowed to speak, then, it is a different matter. 
Then, the matter altogether ends. If he is not 
allowed to speak on his amendment   for 

referring this Bill to a Select Committee, 
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[Shri Shridhar Wasudeo  Dhabe] 
participation in management. But what do you 
find from the constitution of this Board? Out 
of 25 members, you find first under clause (b) 
two members representing the State of 
Madras, one of whom shall be a person 
representing rubber-producing interests. There 
is no mention of workers. Then it is stated that 
8 members shall be there to represent the State 
of Kerala, six of whom shall be persons 
representing rubber-producing interests and 
three of such six perssons representing the 
small growers. Therefore, under both these 
clauses (b) and (c), from Madras and Kerala 
only growers are to be represented on this 
important Board. Out of 25 members, I have 
calculated that the representation to growers is 
to the extent of 9 members and labour 
representation under clause (d) is by 
Government nomination and it is stated that 
only four workmen will represent the labour. I 
suggest to the Minister that if he really wants 
the workers' interests to be safeguarded and 
the production to increase, equal 
representation should be given to the labour 
and the growers and not in the ratio of 9:4—
i.e. less than half given to the labourers. 
Therefore, Sir, the very concept of workers 
participation is not taken into consideration 
while constituting the Board and the 
presumption that it is only meant for growers' 
interests and for the development of export is 
not correct. 

Secondly, Sir, this Bill is purely meant to 
promote and help the private capitalists and 
monopolists in, the rubber industry. Why 
should they have a part-time Chairman? 
Chairman's job ia very important. Chairman 
should be a full-timer. The only reason given 
is that persons who have distinguished 
themselves in the field are not available full-
time. We have the experience of the Indian 
Airlines. Mr. Tata was both heading a private 
company and was also the Chairman of the 
Airlines. What will happen is that he will be 
more interested in the interests of the private 
industry or of the rubber monopolists than 
seeing to the interests of the Board and the 
country. There is no other idea except this in 
appointing as Chairman a private trader or a 
monopolist If at all an expert who has retired 
and who is a pro- 

fessional man wants to join, why should he 
not be a full-time Chairman? If a part-time 
Chairman is to be appointed, it is only to 
please the rubber industry owners and that is 
why this amendment has been brought. 
Otherwise what is the basis? Why do you 
want a part-time Chairman for such an 
important Board, which is just like any other 
full time work? The industry has to be 
developed; we are having to import rubber the 
Minister has just now mentioned that we are 
going to import 35000 tonnes of rubber. 
Therefore why is it that an important 
functionary like the Chairman, who has got 
very important f unctiorjsi to perform, should 
be parttime? Therefore, the corollary has been 
the Executive Director. This all speaks of the 
Government's not applying its mind to the 
totality of the problems of the rubber industry. 
He should have taken care to amend this Act 
of 1947 to remove other anomalies. I do not 
want to go into them because there is no time, 
but to say that the labourers wages are more 
and therefore the production cost has gone up 
is, to say the least, absolutely incorrect. To 
look after the workers' interests and improve 
their working conditions is one of the 
important functions of the Board. But workers 
have no say in this matter and therefore I may 
suggest to the Minister to amend the Act 
further and see that proper representation is 
given to the labour. Therefore, Sir, I am 
opposing the Bill. 

SHRI P. A. SANGMA: Sir, about th« last 
part of the question, I have already dealt with 
it elaborately in   my reply. 

Sir, I did not say that the Bill is meant only 
for the benefit of the growers. I have only said 
that the Rubber Board has been constituted for 
the development of the rubber industry. T did 
not say that the cost of production has risen 
because of the wages of labour, I said that the 
cost of production of rubber in our country is 
high because of the high cost of inputs like, as 
I mentioned, fertiliser. Therefore, I have 
spoken of the' input costs. This is one reason. 
But, I did say about the wages also. I said that 
because of the    periodic revision of    wages 
and 



293      The National Waterway  [26 JULY 1982]       Ganga-Bhagirathi-       294 
(Allahabad-Halciia  stretch  of Hooghly River)   Bill,   1982 

grants under the labour laws. .. (Interruptions) 
It is because of the revision of their wages. 
That is what I said. 

SHRI SHRIDHAR WASUDEO DHA-BE: 
What is the percentage of cost of wages in the 
cost of production 

SHRI P. A. SANGMA: We strictly follow 
the labour laws. 1 have specifically said that 
revision of wages takes place according to the 
provisions of the labour laws and it is one of 
the reasons in addition to the cost of inputs. 

SHRI SHRIDHAR    WASUDEO DHA- 
BE: Don't think that whatever the officers 
state is the correct thing. 

SHRI P. A. SANGMA: It is not correct to 
say that we have no scheme for the welfare of 
the labour. We do have a lot of schemes for 
the welfare of labour and I can name a few. 
We have an educational stipend scheme, we 
have a capital grants scheme, we have a 
scheme for granting relief to workers in 
distress in prolonged illness. Like that we 
have some schemes for the welfare of the 
labour. 

Another point which the hon. Member 
raised is that workers have no representation 
on the Board. Sir, workers have representation 
on the Rubber Board. If you kindly go through 
my concluding speech, you will find that I 
have said that we have to strike a balance and 
that we have to see to the conditions of the 
workers, we have to see to the interests of the 
growers and we have to see to the Interests of 
the industry based on rubber. This was my 
concluding remark. T did not say that this is 
meant only for the growers. Here sub-clause 
(d) says, 'Ten members to be nominated by the 
Central Government of whom two shall 
represent the manufacturers and four labour." 
So, we have representatives from the labour in 
the Rubber Board. Therefore, there is workers' 
participation in the Rubber Board and it is not 
our intention to exclude them. We are very 
much concerned about their welfare. 

THE VICE-CHAIRMAN (SHRI LADLI 
MOHAN NIGAM): The question is: 

"That the Bill be passed." 
The motion  was adopted. 

SHRI  SHRIDHAR  WASUDEO DHA 
BE: Now you adjourn the House. 

 
SHRI  SHRIDHAR  WASUDEO  DHA BE: 

Only moving, we agree. 

THE NATIONAL WATERWAY  (Al.-
LAHABAD-HALDIA       STRETCH     OF 
THE GANGA-BHAGIRATHI-HOOGHLY 

RIVER) BILL, 1982. 

 


